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4. NISHA KAIM, 5. SAHIL KAIM & {Physical Possassion)

- - = : FORM A - PUBLIC ANNOUNCEMENT
SMEG SMFG India Home Finance Co. Ltd. i Tt '“ ""E ” tvhmrty] | «ll- eI [Under Regulation 6 of the Insolvency and Bankruptcy Board of India
i H AT B oS, W U L L R L B ALENONE carag 1 TE e LI IFOTTTIATIY KMETHE) 2 o ine ﬂl.l&ﬂg mre .I- i i
' Gnhaghak ti (I:ormerly Fullgrton India Home Finance Co. Ltd.) , FL-H FL) under the Secunbisaton and Reconsinuction of Financial Assets and Endoroemant of Security InferestAct 2002 and inexerclsa of powers (Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
s e Corporate Off. : 503 & 504, 5" Floor, G-Block, In3|pre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbal -400051. corilered undar seckioe 13(12] madw@h Bide Talfe EW.I:'“.:.I'M[E"BE! iEr:.F-:lr-:arranl]HuIEﬂEﬂE, a Demand Motica was issuad by the Audherised RELEVANT PARTICULARS
Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN Officer af the company (o ihe Barowen Co-Bomowers menlioned hesesn babow b renay the amount nofics & hesedy ghven tothe bormawer and the 1. |Name of corporate debtor Hyretail Technologies Private Limited
= publicin gararal thal the undersigned has teken possession of tha property described heremn balow in exerciza of powars condemed an him undar — : : X
POSSESSIO NOICE FOR IMMOABLE PROERTY [Appendlx 1V) Rule 8(1)] Eaction 13(4) of the sae me"ihwmﬂwr i particuiar and e DUEAC in genaral are henshy caulionad nof fo fieal wih the propérly ard any 2. Dateoflncorporatlongfcorporatedebtor . 15-10-2020
WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. (Formerly Fullerton tealings wih the property will be subjec to the charge of FL HFL for an ameunt a5 mentioned harein under with inberast therean The bomowers 3. |Authority under which corporate debtor is|ROC-DELHI
India Home Finance Co. Ltd.) a Housing Finance Company [duly registered with National Housing Bank (Fully Owned afienbon is invited $o provisions of sub-section (8) of sachon 13 of the Act, If tha bormawar daars the I:_:'JBE af tha "HFL I-F:FI."‘.-:lgall'amr'.ﬂaIIDEﬁl!ﬁ incorporated/ registered
by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and Reconstruction of Financial Assests and Enforcement of I'EI“F*"Lr,i!ﬂﬁg'ﬂfﬂ“‘lﬁ“‘%‘”‘mfalk»"“‘!"-“}}i-‘l'FTmf;_TF “?'*“E”ﬂ"f‘ﬁfﬂ“?“ﬁrﬂ‘é"’ﬁﬁwmﬂm'ﬁ shiadl ol be scid or Iransferred by "IIFL 4. |Corporate Identity No. / Limited Liability|U01100HR2020PTC090160
Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with Rule 3 of the E" ":i = il hell b el by e T o Identification No. of corporate debtor
Self_urity Interest (bEr.\forciﬁm%nt) Rules,(2002 issuedt_DergagdI No)ti::e dated trr?entionedt beIov;/_ undder St?]ction.AS(Zz_ of theds_aitd Ac: s sl .-=u| i Daﬂpﬂm of h‘l; Twr;dmﬂa;:ty w Zm,rrm — Duses (Rs.) g nﬂiﬂﬁg 5. |Address of the registered office and principal |Reg Office- S/o Kapoor Chand A/c 30/85, Mahavir
calling upon you being the borrowers (names mentioned below) to repay the amount mentioned in the said notice and interes ,_-_,;,,E EEIIUHE“!!I![EEJ parcall of Bull-u ' ' - office (ifanv) of cornorate debtor Colony, Ballabgarh, Faridabad, Haryana- 121004
thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below having failed to repay N A L Property No, 108 And 103, Cun OF Khsasra o, 35"9-5“3"!“1 in The Area I;,n”%m.'m | Notiee | ssion (iany) ofcorp oth yoff. g Plot No. 140 5% P Col
he amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the undersigned bt Chilk Mesiace Fa. T Golarry Knoan A Ehaoued arder; Exin,-tNam | iokpes T 13021 | 0808/ er Piice- Flow No. 1A%, o7, I Loony,
t , > y . ; ) X ! humar Lnatirdn e Dwathi, 1100589, With Common Rights To. Use End rarln:,&':-ale Lekh Thirkeen Thousand ) 2025 | 1025 Block F, Spring Field Coony, Sector 31, Faridabad
has Taken Possession of the property described herein below in exercise of powers conferred on me under sub-section (4) of s Ranjana .ﬁ. Stalrm*sa With Comman Ore Haich Back Car F'erl-:n;l1 On 55l {8lx Hundred and Slxty H ’ 121003 | | ,
Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above Fﬂ"ﬁ'"f‘-;:ﬁuﬁq thfa 'ﬂ%h IJEI’lEI I]'apdtﬁl.m'-'_'lﬁmﬁgﬂ Ed'l:-p-:m:na‘a Fraahold Rignis -:n" 'I'qu]I__aw:I i Cnily) — —— = :rggnzegzs o e PRETS
in particular and the public in general are hereby cautioned not to deal with said property and any dealings with the property will be ILI “1ﬁ23ﬂ et P i o, Yo B ol | fin - - T|insolvency commencement date in respect ofus-Uo- rder received on 12-05-
subject to the charge of “SMHFC” for an amount as mentioned herein under and interest thereon. e m:":“:? ﬂ':"'m“ﬂ'ﬂ' I;‘;:::?;:ﬂ;”:“ﬁ:;i H?E--"Er'r‘frgi% 'EE': B e corporate debtor
Sl | J L I huien A ' 7. |Estimated date of closure of insolvency|05-11-2025 (180 days from the Date of CIRP
SI. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of Tranapar Campany, | e Revenue Estate of '-‘ﬂaﬂi‘r-'ﬂi“ﬂl-fi' abad knewn as Ok Lal Dors shadi) {Rupees Thity Lakh | 2024 | 2025 - f ( Y
No.| /Guarantor(s) LAN (Immovable Property) Date & Amount | Possession W Amar Singh, Mrs. |of Millage Maik Puer Jer. Hew Daily, 110028, Ares Admeasuring (IN 501 | Fiteen Thousand Mine resolution process Order)
. 26.02.2025 mra'f,.,."';f' rﬁﬁm T Propesty Type: Land_Ares Propery Area: 2250 00 ard Tty Six Only] 8. [Name andregisirafion number of the insolvency ARUNAVA SIKDAR
LAN :- 618039511617114 | All The Piece and Parcel of The Property Measuring 86 Sq Yards, Rs 3'2 0"1 929,67 010 g professional acting as interim resolution professional {IBBI/IPA-001/IP-P00022/2016-17/ 10047
1. Jaidev D_eswal Comprised I.n Kllle} Np-317//16, 318//20/2, Situated At Maula quhl (Rs. Thirty Two Lakh M Mukash Tharor |2l hal E;EB 5red parcal of Property o, 26, 2nd Tioor Back Sie LHS, ol of | 1827881 00 [Fupess| 120027 | 08105 9. Addres§ and e-mqll of the. interim resolution |C-10, LGF, LAJPAT NAGAR PART .III, NEW
1 C/o._Na_fe Smgh,. Bohar, Tehsil & District-Rohtak As Per Sale Deed Bearing Wasika Four Thousand Nine | 10.05.2025 Marju Boutique | Khasra No. 14175, Shuated in e ara of Vilage Debri mhq Kinown as i | Eighteen Lakn Twenty | 2025 | 2028 |professional, as registered with the Board DELHI-110024 asikdar1990@gmail.com
2. Plnkl, Wo. Ja|deV. No-7612 Dated 15-10-2009 Recorded In The Name Of Suresh Bala Hundred Twenty Nine hirs. !l.‘E.I'Ij-J Dioyi  |Esfr, Mew Dabs, 110045 A Adiress, g S0 F "F'rﬂ[ﬂr'f Ty guen) Thousand 10. |Address and e-mail to be used for correspondence [C-10, LGF, LAJPAT NAGAR PART IIl,
3. Suresh Bala Devi, W/o. Nafe Singh. Bounded as under:- East-Rasta, West-Plot Others, o Prospect Mo, | Avea_Admeasuning Propery Area 450 (K Emght Mundred and . . . . . . .
s & Paise Sixty Seven 10 orly Onig. Ot with the interim resolution professional NEW DELHI-110024 cirp.hyretail@gmail.com
W/o. Nafe Singh North-House Shamsher, South-House Suresh Kumar. 0 ¥ iyl — :
nly) as on 13.02.2025 - - 11. |Lastdate for submission of claims 26-05-2025
e | e B "%.”EF':'E' e Dot o T‘mﬂ“ﬂﬂwﬂai oy ] Bt 12. |Classes of creditors, if any, under clause (b) of |AS PER INFORMATION AVAILABLE, THERE IS
Sd/- r. Surender, i 5, Bui Prnﬁaf EEra inhoen | i P F ' ’ ' ’
Place : Rohtak, Haryana Authorized Officer, SMFG INDIA HOME FINANCE CO. LTD. Mrs. Karnla g_nmalllh_ld lnThaP-ra'aC:‘LI l‘l;lin 4 fﬂa:ID: hﬁtgiun:ll Eﬁﬂlaﬁgaeiﬁrh; Calcery m]'ll:;'-.m EﬂﬁE Nina Thousand sub-section (6A) of section 21, ascertained by [NO CLASS OF CREDITORS
. . . Prriiee -1 | T B . . . .
Date : 10.05.2025 (Formerly Fullerton India Home Finance Co. Ltd.) i Iﬁnilzﬁlg FT) anp:ru-l:,-T-ﬂ:a Eagm,;. .:.Earcdrpml fraa mefmzﬁafﬁl% 350.00 hraﬁ:ﬁuﬁ e 3 .:\rlmemtenTlresc:Iutlon pF:Of?SSI(.mall identified toIN A
. ames Or Insolvency Froressionails iaentitied to
Mr, Rajan Kumar | A1 lha piece and parcel of Bullup Frst Floor. Fronl Middle Sku, Wihoul Reof| 281900800 | 13/02" | 08/08] et o Athoocd Reoresstativs of it
M. Anil Kumar | Rights, OF Property No, 37, Out Of Khasra Noo 335 And 335, Siuated In The:| [Rupess Twarty Eigy | 2025 | 38 P
Mr=. Behita De ﬁgﬁ[ﬂ[ Wil ""“'“”Ef’” Tﬁh‘P .,gm-; ;{nl:%.:%hs &maru-: Em:é;a-.ﬂ E_Lr:u:-, JE, Lkl Mineteen aclass (Three names for each class)
Prospect Mo phan (Ganden, Uttam Magas, Mew Defhi With Ciormmaon Righls To Lisa, i P
R R POSSESSION NOTICE 1L1I1-Eg‘.|1.'..’ﬁ Entranipaigate And Staircasa, With Common One Bie Parfang EE?:E Cin Skl Jﬂ;ﬁ“ﬁ r;';; 14. |@ Releyant Formsgnd . Web “r.\k' A
KARV YHI FINANUE (For Immevable Property) :‘Jlm '.I‘]uj Lif F&l:::'rl{',- WH"LEEE Froporticnate ﬁrr'?agsl-:ll__rﬁ : Tha_|r_ar..:| n Erl?? ™ (b) Details of authorized representatives https://ibbi.gov.inhome/downloads
. i nder The Said Property Admaagur mpany lypec : are available at; Physical Address:N A
Corporate Dffice: Karvy Financial Services Limited, 301, 3rd Floor , Gujrals House, 167, Sifaatle Araa, Carpas Adea Praperty irea: Agk. 00, 398,00 e e T e T e Cha:iisiZarh T ST
CST Road, Opp ldbi Bank, Kolivery Area Village, MMRDA, Kalina, Santacruz (€}, Mumbai 4000493 Mr Animesh Singh [ Al that plece and parcel of Bull-up Second Floor (back i Side), Wihout|  T212130000- | 10:02 | DBA0S/ the commencement of a Corporate Insolvency Resolution Process of the Hyretail Technologies Private
Whareas the und being the Authorised Officer of the Karvy Financial Services Ltd isation and Droamsct | 218 Shieig T A OF Vs i ata pssi, Do, Cota Knowa| Lo ey e | 02| 2028 Limited on 09-05-2025 (ordar recaived on 12-05-2025)
2 i ] . 1§ } - a '
6reas the undersigned being the Authonised Officer of the Karvy Financial Sanvices Lid under the Securitisation an No.L10096548 | As Sian Encave, Usem Necr, e De-110053 dren Acmeasuing [N S| Thousand el The creditors of Hyretail Technologies Private Limited, are hereby called upon to submit their claims with
Raconstrection of Financial Assets and Enforcement of Security Interest {Act, 2002} and in exercise of the power conferred FT}:Propeerty Tyne: Saleable drea , Carept_Area Property Avea: 57 00, ?l' Hundred Only) proof on or before 26-05-2025 to the interim resolution professional at the address mentioned against
under section 13(12) read with Aule 3 of the Security Interast (Enforcement) Rules, 2002, issuad demand notice to rapay tha Mrs. Aisha Destraar | &l Ihat pieoe and parcsl of Proparty Baaning - Praperly bearryg ro, 22-Agutof| 225,14 106.00- 150 | Da0s entryNo.10. S . .
amount mentioned inthe notica within 60 days from the date of receipt of the said notica’s Dashwer Crokery | Bhasra No. 777, & 745, siualed al & Block, &nnad Kurj, &nkur Viker, at Vil (Rupees Twenty Free | 2025 | 2025 The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
; i ' 3 ; , . Heusa Mr. Winag Hﬂ"ﬂwl NE'LH' I| a Shakedara | Delb-110034 Area Admsasuing [N Lateh Fourteen submit the claims with proofin person, by post or by electronic means.
The borrower's having failed to repay the amount, notice is heraby given to the borrower's and the public in general that the Desivear Prospect |FIX and_Aea, Bull Up frea , Carepl Area Property Avea: | housand Ore Hundred A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
undersigned has taken possession of the property described herein below in exercise powers conferred on himiher under sub- Mr-l'-::ﬂﬂr!: '::" IJI-Jl'.l '-IE-:JI:- j:" S:EI - = 5.-5 Y Fe . end Hﬂi’“’-"‘l A authorised representative from among the three insolvency professionals listed against entry No.13 to act
= : z i T § n ¥ 1 T. ARUR SUmar al F-IEDE &l pa cf Flat na. o B L] o cior 3448, |l i i i i | i i .
!?E-:hnn {4) of Section 13 of the =aid Act read with Rule B of Security Interest Enforcement Rules, 2002, | e K Foortarts: | Oeiirsis - Gl o Gean ke N "%}a'_, Ut Pradesh 201307 feee| T w.mumlm 2025 | 397 gzzumtggﬁgfr?aﬁgis;r;:?:; glfr:gf; fcl)aoﬁ E;DCT;IIHVg:]a:ils;l?rggtr&ﬁgtl(:;esently NotApplicable)
The borrower's in particular and the public in ganeral is heraby cautioned not to deal with the propertyfies and any dealings with meil-mﬁﬂh -*-dﬂ'ﬂfllﬁllma_ i E?Jf-‘ = m"":"-lﬁﬂ!-' Type: Built Up_Area , Campel Area|  Threa Thousa Name and Signature of Interim Resolution Professional Sd/-
the property/ies will be subject o the charge of Karvy Financial Services Ltd., for the amount mentioned in the demand notice muﬁﬂ'”ﬁ' il i e Fﬁgﬁg@ﬂ;;ﬁ? ARUNAVA SIKDAR
;ml:! II"I1EFE'5.1 theraon as per loan agreemeant. The borrowers' attention s invited 1o provisions Saction 14(1} of the Act, In respact Far, &riher detais please contact Io ALfvansed Oficer ot Branch Office - Piot No. 3070E, Upper Ground Fioor, Man Sniva) Marg. Najaigar Foad, IBBI/IPA-001/IP-P00022 / 2016-17/ 10047
of timeavailable, to redeem the secured assets. Emub‘hl_gu%ﬂatﬁnmﬁlhﬁhm m%wr {401, 1:: ﬂﬁg:ﬁhea [Near Bachcha Park, Bagum Bridge Riad Mesn - 25000 1or Corparate Date: 12.05.2025 C-10, LGF, LAJPAT NAGAR PART Ill, NEW DELHI-110024
Loan A/¢ No. /Name of the Borrower,/Co Borrowss ﬁam;i munt Fﬂrﬂ::‘:p: of Pface : DELHI | Date - 13-05-2025 Sdi- Authorised Officer, For IIFL Home Finarice Lid, Place: New Delhi AFAVALID TILL.: 31.12.2025
Loan A/c No. 512894 / 1. GEETA DEVI, 2. RAJ KAIM, 3. LALITESH KAIM 17" Aug 2023 9" May 2025

All having address al:House No 46/826. Jagdish Pura, Ram Nagar, Agra-282002 | Rs. 4353520/ Form No. INC-26
g . ! Pursuant to Rule 30 of the Companies
Description of the Immovable Properties : Property Bearing Plot No 46755, measuring area 70.24 50. Mts, sifuated at Ram { (Incorporation) Rules, 2014F}’ Eﬁ.nu A U S M A I_ I_ F ' N A N ‘ E B A N K I_ I M I I E D
nagar Jagdish Pura. Agra and bounded as below: East-By B wide Rasta. Wast - By House of Sri Prasadi, Before the Central Government, Regional FINANCE
Marthv— By House of 5ri Natthi Lal, South—By 10 Wide Rasta. In theDrggﬁgr’o?gggfs?cﬁgg I&';’cﬂegvelcjtiecmlﬁ of B I:A SCHEDULED COMMERCIAL BA”H}
Place : Agra Authorized Officer Companies Act, 2013 and clause (a) of ARCHROUCRD E MMM M Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC011381)
- i i : \ sub-rule (5) of Rule 30 of the Companies T e .
Dated : 12" May 2025 (RARY TGl SHrvions: Lid.) (oaporsion) Rues, 2014 APPENDIX IV [SEE RULE 8(1)] POSSESSION NOTICE
In tht?r':al?ter of Whereas, The undersigned being the Authorized Officer of the AU Small Finance Bank Limited (& Scheduled Commercial Bank] under the “Securitization and
INDVALUE HOMES PRIVATE LIMITED Reconstruction of Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and Inexercise of powers conferred under section 13 (12) read with rule 3
(CIN: U70109HR2021PTC099644) of the Security Interest (Enforcement] Bules, 2002 issued demand notice on the date as mentioned below calling upon the borrowers to repay the amount mentioned in
having its Registered Office at the said notice within 60 days from the date of recelpt of the said notlce as per the details given in below table:
HINDUJA LEYLAND FINANCE 1106/14, G-.21, DLF, Suburban Heritage City, = , Date of
Corporate Dffice: 27 A, Developed Industrial Estate, Guindy, Chennai-600032, CIN: USS953MH200EPLCI84221, Ghosi, Curgaon, Haryana122002 | I et 13(2) Notice Date & Amount Description of Mortgaged Property Possession
Branch Office: A-35, UGF, FIEE Complex, Mear C Lal Chowh, Okhla Industrial Area, Phase-2, New Delki-110020 NOTICE"i.s"I;(;reE; given o thg ngeral Public Mortgagor/Guarantor [ Loan &/c No. Taken
. ; T b ; d o o that the company proposes to make an [ffc Mo ) L90010R0101007421 14-Mow-24 All that part and parcel of residential/commercial property Land/ Busldingy | 7-May-25
SE5EH L section 13(4| of the Securitisatio d ReCOnRStnUCion o sels nicrcament of Security Intenest Act 2002 ot
Possession NE'“E under -E-Ji“'l EI-.'rI 1"-"'5 -'EJ E"f"'"' "'"':F'r'ar":'”“ Ead "f t L 1“"" G HE gpphCatl(;ré tz thefCﬁntrgI Governmekr:t u2n(()j1e?|)' Neeraj Gautam {Borrower), Rambeer Rs. 924715/ Structure and fixtures Property Situated At - Flat No 150, Ground Floor,
Whereas, The undersgned being the futhanzed Cfficer o ! a an nande Limite awing its branc icE At ‘ - ection of the Companies ct, - : - 3 ] = . s . . :
Complex, Near C Lal Chowk, OkRla Industrial Area, Phase-Z, New Delhi-110020 . under the Securteation, Becanstructian of Fimancial Assets and Seeking cc()n)firmation of a?lteration of the kuma I:CD Borrower}, 3mt.Nisha Rs. Nine Lac TW:E‘.I'I'I]I' Four Thousand Ma"‘ ay thndard" vilk |F‘-|:|I_I?.|p-1.lram_. par&anE‘_an' Th & District- Ghazia Dad"
Erfargamant of Sacurity Intarest Ack, 2003 and in exercisa al the poswers confariod under section 13 {12) read with Rula 9 of the Sacurity Interes Memorandum Of ASSOCiation Of the Com an Gautam icn'BU'TUWL‘rI' Seven Hundl'{'d Fl“’ftn ‘DI'I"'!I 12-Now=-24 | Uttar Fradesh, MFI'TE\EEIJJ'II'IE 24 RS Sq Mtl’r East:HHNao ldgl West'HMNa 1.I1-?_.
[Erdorcemsm | rules 2002, itsued demand nabice upon the barrower mentioned belkow, 10 repay the arnaunt mentianed in the notics within 60 days from . . . pany Marth: Stairs Passage & H Mo 151, South: Rasta
tha date of recaipt of thesaid notice, The borrower/ Co-Bormawer hawing feiled to repay the amount, notice is hereby given ta the barresserand the public in terms of .the SpeC|a| resolution Passed atthe
ingenesad that the undersigned has taken possession of the property described heresn below In eierclss of powers conferted on hemy here under Section Extra Ordinary General Meeting held on [Afc No.) LS0010G0117076551 10-Jan-25 All that part and parcel of residential/commercial property Land/ Building! | 7-May-25
#:'ﬁ"t’: 'I:ejalf: "“:E"".JM:'::I‘:ETI'i""a:"f":l'“l'*;f *I':':hnh'“""":'“'l:“’:f'ﬂ'f'f'mf‘ R e L R eI Tuesday, the 015t Day of April, 2025 to enable Amit Nagar (Borrower), Shripal Magar Rs. 496931/~ Structure and fixtures Property Situated At - Chek No. 315, Village - Achheva
L Eul:.'l f :._r- BArticiEtar an & pEhhic i e _l:' a_ 15 Peirr gy Cauleried red 10 deal Wtk the propsrty and oy dealinggs with the progesy will e subsect Lo the Company to change its Reglstered Qfﬁce ll‘_n-Eﬂr;’nlﬂer]r St Kramti |‘_'|._:--_|||:|:|_-|- Rs. Four Lac Niﬁﬂ'l"5-|i Thousand Mine FarE:an.a, Districk -Ghﬂ!i':‘lh-&ll’.!. IUttar Fradesh Admeamring!ﬂ[!ﬁq"l’ds-
e change of My's Hinduja Leyland Finance Limited from "State of Haryana” to the "National 5
“Wame of Borrowsr TAmesnkin | I Canital Territ ¢ Delhi” Borrowear) Hundred Thirty-One Only 8-lan-25
1312} Bamand Date of BESCRIFTHIN AND SCHEDULE apital Territory of Delhi”. : : :
& Co-Borrower LAN |DATE potice EESEEIoN OF THE PROPERTY: Any person whose interest is likely to be {Afc No.) LS001060715302215 13-lan-25 Al that part and parcel of residential/commercial property Land/ Building | 7-May-25
M5 T K Energy Infratech Private Limited (Bosrower) fim A affected by the proposed change of the Ateek Kureshi (Borrower], Babu Kureshi Rs. 1224067/- Structure and fixtures PROFPERTY SITUATED AT, WARD MNO. 18, SURVEY
Ihr?’m'"n"ljt-né[,:ﬁ bad radech-30100 25 Rs. Property 1--Fiat No. F-1 on Piot No. B registered office of the company may deliver [Co-Barrawer), Madeem Kureshi{Co Rs. Twalve Lac Twenty-Four Thousand | NO.KH NO.773, NEW NO. 1696, BLOCK NO.MEWATI¥A DADRI, DIST-
1. oo Mamsr Al Shccsd; Utoa Pyaceie 001 |DHOLDEA) Dec 210723134 25.13.304 = 163, First Mloor, Block-B, Sector-& Lohld  |either on  the  MCA-21  portal| | Rorrower), Vaseem (Co-Barrower) Sixty-Seven Only 10-Jan-25 GAUTAM BUDH NAGAR, STATE UP Admeasuring 104 Sq.¥d East: OTHER
B Tejinder Singh (Co-Barmower] DO0120 | 2023 | Interest Magar, Ghazlabad-201001 East: 40 fi (www.mca.gov.in) by filing investor = R TR ’ ; E . -
5fa Mr. Sardar Singh d cotts Wide road South: 60ft. Wide road :mca.gov. y g I FROPERTY, West; FACING OPP. ROAD, North: OTHER PLOT, South:
Flat Mo F-1, B-163, Lohia Nagar, Ghazlabad, Uttar Pradesh- ang cos b complaint form or cause to be  delivered or
d ; g r West: Property, Bhukhand Mo, B-164 db istered t of his /h biecti OTHERPLOT
;&;muirprutnaur[ru barrower) North: Serviceane 23;por%/e(rieg;/saireaff%zsvitosta\l’fing(tar:eonjaetﬁrlgrésf
1 by . " - = : I WL | . "
Wi o Wir, Tejinder Singh Property ZPhot Mo 25 [0kt Phot Ma. 28] his / her interest and grounds of opposition fo [A/fc No.) LS9001060136623304 . 16-Jan-25 All that pd.rl ﬂljd parcel of rl.b|dt.l.'l|.lr.'! Soommercial property La I'lli.".El.I Idings | 7-May-25
B-163, Opposite Or. Achal Swami, Lohia Nagar, Ghazlabad, 08.05.25 | GF Rosd, Sarai Nazar All, Ghasiabad, the Regional Director. Northern Redion Gauray Banzal [(Borrower), Chhidda Rz, 1537165/- Structuns and fixtures Property Situated At- Khata Mo 310, Khasra Mo 542,
Uttar Pradesh-201001 0525 | irar pradesh-201001 East: Madeasa Ministrygof Corporate Al"fairs B-2 Win992nci Singh{Co-Borrowear) |, Smit.Priva Hs. Fifteen Lac Thirty-5even Thousand | Village Khatana Dhirkhera Pargana, Dadrl Gautam Budh Magar, Disti-
Mr. Alihijeet Pratag Singh {Co-borrower] Sputh: 12, Wide Gadl il ) ; ; i
5_;:. v ;]';]Tn.j::rmﬁ‘n o-barrow l-'::;t:nlmqu: 2 Floor, Pt. Deendayal Antyodaya Bh_awan, CGO Bhati{Co-Borrower) One Hundred Sixty-Five Only 10-Jan-25 | Gautam Buddha Magar, Uttar Pracgesh Admeasuring 280 Eﬂlf-ds- East
B-163, Opposite Dr. Achal Swami, Lohia Magar, Ghazlabad, Neorth- G.T. Road Complex, New Delhi-110003 within fourteen HOUSE OF SUBHASH, West: SEF, Morth; SELF KHET, South: RASTA
At Prwdist-2m 0t 1 | (1‘? day_sthfrom thet d?rt]e of Pll{b"ci‘t'g” ofthis| [ (a/c Mo.) L9001060129844817 19-Fab-25 All that part and parcel of residential/commercial property Land/ Building/ | 7-May-25
The above-mentioned borrower) Co-Barrosar are herehy glven 3 30 days Ratice terepay the amaunt, else the morgagad property will be sold on the 2? Il(tf WIReaigtoee'}édo Ofﬁcngltoatﬂe gg:ﬁggg Ramesh Giri {EEFI'DWEI'J, Smt.Sabo Deyv Rs. EII?EHI- Structure and fixtures F'FI:IpE-I't'.r Sittuated &t-Khata No. 1?!‘1.. Gata Mo. 1249,
axpiry of 30 days fram 1he date of publicaticn of this Matice; a5 par the provisions ender the Rules B and 3 of Sacunty Imterest [Enforcemant | Rules 2002 mentioned bge|0W'- |I:l;‘,:--E-:_‘:-r:l'|:|'.|-.|-q_'r]I Sutants Girl IH:I:I' R, El!h‘t Lac Tﬂtﬁt'p'-ul‘lt Thausand Uil':e_g-a- Brhama Kasbs- Skandarabad, Distt- Bulandshahar, Uttar Pradesh
The barrower’s attention s invited to the provistons of Sub Secthan {2 of Section 13 of the SARFAES] Act, 2002 in respect of time available, to redeem 1106/14, G-21, DLIE, Suburban Heritage City, Borrower) Seven Hundred Minety Only 19-Feb-25 | Bounded As East -House OF Bhagmal |, West - House Of Pramod Giri.,
the secured assets. Aitharised Diffess Ghosi, Gurgaon, Haryana-122002 Marth - House Of Ranvver Singh And Rasta , South - House Of Rammahar
LATE:13.05.2025 PLACE: Ghaeiabad, Uitar Pradesh For & on behalf of i
[ HINDILIA LEYLAND FINANCE LTD] INDVALUE HOMES PRIVATE LIMITED S st ving SRS oA
ANURAG SOLI-\SI\(IiII(] [Afc No.) LS0010601247847132 19-Feb-25 All that part and parcel of residential/commercial property Land/ Bullding! | 7-May-25
(DIRECTOR) Mithalesh Bhartl [Borrawer), Rs. 497521/- Structure and fixtures Property Situated Af- Part OF Gata Mo- 545, Vill
Date : 12-05-2025 | Placf:"éljrgz‘;ﬁw“ Ramiilash Bharti (Co-Borrower), Rs. Four Lac Ninety-Seven Thousand | Sanvli,Pargana, Tehsil- Sikandrabad, Dist- Bulandsahar, WUttar
Smt.Bachchi Devi {Co-Bormower) Five Hundred Twenty-One Only Pradesh,Bounded A5 East -Residential Plot OF 5atlsh |, West - Beskdential
v ‘ ADITYA BIRLA 13-Feb-25 Plot OF Seflér, North - Rasta Kachha 12 Feet Wide | South - Residential Plot
| h L CAPITAL PROTECTING INVESTING FINANCING ADVISING Of Prem Singh Admeasuring 85.55 5q. Yrd
_ : : . - : ADITYA BIRLA CAPITAL LIMITED The borrower having failed to repay the amount, therefore notice is hereby given to the borrower and the public in general that the undersigned has taken
Registered Office : Indian Rayon Compound, Veraval, Gujarat-362266., Branch Office : First Floor, Vijaya Bank Building, 17, Barakhamba Road, New Delhi- 110001 possession of the property described herein above mentioned table in exercise of pawers conferred on him/her under section 13(4) of the said {Act-2002)
' DMAND N0T|CE U/S 13(2) OF TE SARFAES| ACT - 2002 ' read with Rule 8 of the said rule on the date mentioned in the above table. "The borrower's attention is Invited to provisions of sub section (8) of section 13 of
You the below mentioned borrower has availed loan by mortgaging the schedule mentioned property and you the below mention has stood as borrower / Co - the Act read with rule 8 (6], in respect of time available, i.e., 30 days fram this intimation, to redeem the secured assets.” The borrower in particular and the
borrower /Mortgagor for the loan agreement. Consequent to the default committed by you, your loan account has been classified as NPA under the provisions of blici lish deal with th 4 i Sl kb 1t : et fth | Ei
the Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (in short SARFAES| Act). We Aditya Birla Capital Limited REEEHA AL R el 1 ereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of the AU Smalk Finance
has issued Demand Notice u/s 13(2) read with section 13(13) of the SARFAESI Act to the address furnished by you. The contents of the said notices are that you Bank Limited (A Scheduled Commercial Bank) for the amount and interest thereon mentioned in the above table. o
had committed default in payment of the verious loans sanctioned to you. Therefore, the present publication carried out to serve the notice as per the provision Place: Delhi Date: 12 May 2025 Autharised Officer AU Small Finance Bank Limited

of Section 13(2) of SARFAESI Act and in terms of provision to the rule 3(1) of the Security Interest (Enforcement) Rules, 2002.

Loan Account No./ Name and Address of the account Date of Demand Amount due as per
Borrower(s), Co-Borrower(s) & Guarantor(s) Notice Demand Notice
Loan Account No. - ABKNLLAP000000546077, 1. M/S Veejay Blankets, 1073/3, Pachranga Bazar Rs2,39,91,304.37 (
Opp. Balmiki Mandir, Panipat - 132103. Also at : Shop/ House no. 1072/3 & 1073 (part), Property no 06.05.2025 R 'T y c ‘Th'
241/8(part), Ward no. 3, Abadi Pachranga Bazar, Inside MC Limits, Panipat, 2. Mr Vijay Kumar, House no T upees Two Crore Thirty
47, Nehru Nagar, Tehsil Camp, Panipat-132103. Also at : Shop/ House no. 1072/3 & 1073 (part), Property] ™"~ Nine Lakh Nine One
no. 241/8(part), Ward no. 3, Abadi Pachranga Bazar, Inside MC Limits, Panipat. 3. Mrs Archee Khurana NPA Date Thousand Three Hundred
House no. 456/15, Tehsil Town, Patel Nagar, Panipat, 132103. Also at : Shop/ House no. 1072/3 & 107 15.04.2025 | Four &Thirty Seven Paisa
(part), Property no. 241/8(part), Ward no. 3, Abadi Pachranga Bazar, Inside MC Limits, Panipat, Only) as on 23.04.2025 ey =1 — Registered Office: The Galleria, DLF Mayur Vihar, Unit No. 236 & 237, Second Floor, Mayur Place, Noida Link Road, Mayur Vihar Phase | Extn, Delni - 110081
“DETAILS OF SECURED ASSETS TO BE ENFORCED” - All That Part & Parcel of Properties bearing no.: “Shop/ House no. 1072/3 16 Sq Yards & 1073 (part) 57.5 Tel. No. (Regd. Office): (+31-11) 49482870 | Fax: {+91-11) 49482500 | E-mail: infoi@srf.com | Website: wwan.sri.com | CIN - L181010L1970PLCOOS197
Sq Yards, Property no. 241/8(part), Ward no. 3, Dabkara Mohalla Abadi Pachranga Bazar, Inside MC Limits, Panipat” together with easements attached thereto
and together with all other buildings and structures standing and to be constructed thereon and all fittings, fixtures, plant and machinery attached to the earth ':HE in Crores, 'Em:EIJ'l per share dam'
or permanently fastened to anything attached to the earth, both present and future.” I |
You are hereby called upon to paK Aditya Birla Capital Limited within the period of 60 days from the date of publication of this Notice the aforesaid amount ETAH AND I‘:IIHEIII.IDA mn Hﬂﬁﬂ S THE EHDED :1
v;ith interegt and cost Ifa:jling wfll(ic Aditya BirIafCapitaIdLimited ¥Vi}|1| t%ke necess/a[:y acgon under/ ﬂl\]/f ProvisionTshofthe said Aclt ab%alnst ﬁ” grd any oge i)r cmorge 0{ o
the secured assets including taking possession of secured assets of the borrower / Co - borrower / Mortgagor. The power available to the Aditya Birla Capita
leltfedbunder tfhle said a?t mclugdg (2) F;ov%/er toI take possessg)n of the secukred assets of the borr?vferg/ Co - db%rrower /I I\gortgagﬁr includi %thg righgs t(% STANDALONE l CONSOLIDATED
transfer by way of lease, assignment of sale for releasing secured assets (2) Take over management of the secured assets including rights to transfer by ways o
Iezilse, assiygrr]]m)ént or (sjale ang reali]ge th(ei sec?rﬁd asset?gar;]d akr)ly transfgr %s of secured asse?shby Aditya Birlfa hCagital Lim3ite3d) gpajl vesEj in all the r%lghhtsyarl;d | QUARTER ENDED YEAR ENDED QUARTER ENDED YEAR ENDED
relation to the secured assets transferred as if the transfer has been made by you. In terms of the Provisions of the Section 13/13) of the said act, you are here i :
prohibited from transferring, either by way of sale, lease or otherwise (otherytﬁan in the normal course of your business), any of the secured assetz as referred t())l No Particulars 31-Mar-25 | 31-Mar-24 | 31-Mar-25 | 31-Mar-24 | 31-Mar-25 | 31-Mar-24 | 31-Mar-25 | 31-Mar-24
above and hypothecated / mortgaged to the Aditya Birla Capital Limited without prior written consent of the Aditya Birla Capital Limited. [ 'I 2 3 q 1 ? 3 4
Date : 13.05.2025, Place : Panipat Authorised Officer, Aditya Birla Capital Limited (1) 2 | 13 L) |1} 2 [ @ | e
Audmad Audlted Audited Audited Audited Audited Audited Audited
1 |Total Income from Operations 3496.50 2919.63 | 11697.97 | 10786.67 4313.34 3569.74 | 14693.07 | 13138.52
2 |Profit for the period before tax 6E9.38 459.04 1704.38 1717.88 107.36 443.32 1703.70 692,22
POSSESSION NOTICE 4 |Met Profit for the period after tax 513.16 43710 | 126807 | 137403 526.06 42221 | 128078 | 133871
EDELWEISS ASSET RECONSTRUCTION COMPANY LTD. 4 |Total Comprehensive Income for the period [Comprising Profit / (Loss) | 583.50 47760 | 125091 | 1465.08 512,89 39977 | 135216 | 1356.84
CIN: U671 DIMHZ00TPLC 174758 for the perod (after tax) and Other Comprehensive Income (after tax]
Retail Central & Reqd. Office; Edelweizs House, Of C5T Road, Kalina, Mumbai 400058 : : :
Whenaas, the Aulharized Oficar of the Secured Creditor menlioned harein, under the Securilisation and Reconstruclion of Financial Assels and 5. |Paup Exuity Stare Caplisl 23542 LA 255, 9% 22h 42 25547 £98.92 £HEAT 23847
Erforcament of Security Intarast (Act), 2002 and in ewarcise of powers conderred undar Section 13012} read with (Rule 3)of the Securily nterast 6 |Reserves (excluding Revaluation Reserve) 112121 1021627 1127121 10216.27 12328.76 11181.58 12328.76 | 1118].58
[Enforecement) Rules, 2002 ssued ademand ratice under Seciion 13[2) of the said Acl, &s mentioned below cafing upon the borowen|s] ta repay the
amountmentorad in the nofos within 60 days rem Be dabe of receipl ol the said notice 7 |Net Worth 11567.63 10512.63 11567.63 10512.68 12625.18 11478.00 12625.18 11478.00
Thatl the Assignor ’fff"-i_'"'e"‘ herembelow has assigned the financial assels to Eﬂff_""_?iﬁi Asset Reconsiruction E'?"‘PE”F Li“"it’EF‘- acting in its 8 |Security Premium Account 510.09 509.56 510.09 509.56 510.09 509.56 510.09 509,56
capacky a5 rustes af various busts manfioned hersunder (herainaftar refarrad a5 *EARET). Purssuant o the assignments in acoordance with Sackon 5 of
he SARFAESI Act, 2102, EARC has stepped int the shoes of the Assignorand all sha rights, tite and interests of Assignar afong with undestying Sacurity 9 |Debt Equity Ratio 0.29 0.35 0.29 0.35 0.37 0.44 0.37 0.44
mterzsts, quaraniess, pliedges have been vested with EARLT in respect of thefinancial assistance avaiied by the Bomower(shCo-Borower(s) and EARG ; . ;
IsHhueﬁnmrsiﬂaﬁtlsﬂgmﬁh i il IR by J : . 10 Earmngs Per Share {of Rs. 10/- each) (for continuing and discontinued
That the borrower having fziled to rapay the amound, nolice & heraby given o the barrawen sV Co-Barrowenls) and the public in genedal thal the operations) -
undarsigred being the Authorlsed Officer o EARC has taken possassion of the respecivg morigaged property descrbed hersin below In exercise of the i 1 s Ap 4
powers confemed under sub-section (4] of section 13 of the said Act read with nade 8 of the Security Interest (Enforcement] Rules, 2002 on the respective {a) Basic; Hal &15 L AR inTa 1424 el 4548
date mentioned against each Lean AccountiMortgaged Proparty, (b} Diluted: 17.31 14.75 42.78 45.35 11.75 14.24 42.20 45,06
The borrower's attantion |5 Imviled b prosisions of sub-sectan (3) ol 2achon 13 ol the Act, in respact of tha tims avadable lo redeam the secured Assels, L :
The borrowans] in parbtules and he pubic in ganaral = Pareby caulioned nol o das wilh the property and ny dealings with the property will ba subject 11 |Capital Redemption Reserve 10:48 10.48 10.48 10.48 10.48 10.48 10.48 10.48
1o ha charnge of the Edelwess Asset Reconstruction Comparny L mmu[urlhn amouri mentionad bakow along with inlarast tharean 12 |Debt Service Coverage Ratio 1.42 417 182 3.34 1.26 317 157 =i
8| Nameof ‘Name of | Loan Account Borrower Name & Amount & date of | Dateof |Pessession| : :
No| Assignor Trust Nusmber Co-Borroweris) Name demand Noties: | Possassion| Gtitis 13 |interest Service Eu'n.rerag_e Ratio 9.90 817 .89 1.35 9.07 6.87 6.14 G.11
i Mis Peonawala Housing | EARG Trst | HF/GSSHH! 1.Mr. Naveen Kumar (Borrower] | Rs, 30,28 004.02| giy May | Physical
' Firanoe Limied, sl -488 | 20100650 | 2 Mrs. Roshni Devl ("Co-Borrower”) | & 29.07.2024 2025 | Possession] NOTE;
Description of The Immovable Property- A1 lhal pieca and parcal of Two Residantial LIG Flats on 2nd Floar, Right Hand Side, Wheren 1stis on The : P f .
ol side anl 58 2 s o the bick sids, Wibtoul Rcof Rights, Aree Measuring 100 St yds. IE.63,61 Sq, Melers, Bult on Plal Mo, D-25. siuated in Thg ahque is an E:?:HEC-'[ of the dgtarled format of Dpﬂneﬂy,ﬂnnual results filed with the Etl:n::!r.ll':'.-cc:l'sﬂnges under Regulstion 33 and Regulation 52{4) of SEBI {Listing
Residantial Colory Ganga Vihkar, Sadullahad Lonl, Ghasiahad, Ubtar Pradash. Bounded As Undar: Narth: 30 FL Wide Road, South: Other Property, Obligations and Disclosure Reguirements) Regulations, 2015, The full format of the Quarterly/Annual results are available on the website of the Stock Exchange(s)
East: Plotho. D- 76, West: Plat No. 0-24. [www.nseindia.com and wiww bseindiz.com) and the Company's website (www.srf.com).
Poonawsla H|:u5|r'=;| EARC Trust | HFD39HH/ 1. Mr. Rajesh Kumar [Borrower) Rs 3343383265 Oth May'| Physical For the other line items referred in regulation 52{4) of the LODR Regulations, pertinent disciosures have been made to the Stock Exchangeis) i.e National Stock
Financa Limitad SLARE | 20100500 | 2 Mrs. Sangeeta Devi (“Co-Borower™) | 820072024 | 2025 | Possession Exchange of India Limited and BSE Limited and can be accessed on the URL wwwi.nseindia.com and www.bseindia.com.
Description of The Immovable Proparty- All thal plece and parcal of 2 (Twa) Ressdenlial L 1.5, Fals on The Right Hand Side of The First Floar, Culof For and on behalf of the Board
Which one (s an the front sida and The Second is on the Back Side, Admeasurng 83.8 5q. Mis,_withaut Roof Rights, Buill-up on Piat Ne. D-25, Siluated _ , 2
o1 The Resdential Colony of Ganga Vinar, Villags Sadubabad Pargana and Tehsi Lani, Ghaziabad, UP. Baundad on The: Easl By: Plal Mo, D-26 Place : Gurugrarm . Ashish F"““j" Ram
Warih By: 30 F1. Wida Road, West By: Plat Ne. D-24, South By: Othar Plal Date : May 12, 2025 Chairman and Managing Director
Date - +3052025 Sdi Authorized Officer, Edelwelss Assel Reconstructions Company Limied " =
Place - Ghiaziabag (Trustae of EARC Trust - SC-489) VCEWEVERIEER Gl g way

Chemicals Business | Perfermance Films & Bgils Business | Technical Textiles Business
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